
 

CENTRAL ADMINISTRATIVE TRIBUNAL  
 HYDERABAD BENCH 

           HYDERABAD 
 

OA/20/1384/2013            Dated: 22/10/2019                                                                                                                             
             
Between 
 
N. Ramakrishna Rao, 
S/o. Suryanarayana, aged about 38 years,  
Telegraph Messenger, BSNL, 
Customer Service Centre, Tatipaka – 533 249, 
Razole E.G. District. 
         ... Applicant 
 

And 
 
 

1.  Union of India rep. by 
The Secretary, 
Dept. of Communication and  
  Information & Technology, 
Ashoka Road,  
Government of India,  
New Delhi – 110 001. 
 

2. The Chairman and Managing Director, 
BSNL, Corporate Office, Ashoka Road,  
New Delhi – 110 001. 
 

3. The Chief General Manager, Telecom, 
BSNL A.P. Circle, 
Nampally Road,  
Hyderabad. 
 

4. The Superintendent of Post Offices, 
Amalapuram Division, Amalapuram, 
E.G. District, A.P. 
 

5. The General Manager, BSNL, 
Rajahmundry, E.G. District – 533 101. 
 

6. The Sub-Divisional Engineer (BSNL), 
Razole, E.G. District, A.P. 
        ... Respondents 
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 Counsel for the Applicant  :  Mr. Krishna Devan 

Counsel for the Respondents :  Mr. M.C. Jacob, SC for BSNL 
         Mrs. K. Rajitha, Sr. CGSC (for R-1) 
 
CORAM : 
 
Hon’ble Ms. Manjula Das, Member (Judl.) 
Hon’ble Mr. B.V. Sudhakar, Member (Admn.) 
 
 
   ORAL ORDER  
                      {Per Hon’ble Ms. Manjula Das, Member (Judl.)} 
  
 
 
  On an earlier occasion, vide order dated 25.01.2019, the O.A. was 

dismissed for default.  Thereafter, on filing MA No.556/2019 seeking 

restoration of the O.A. along with another MA No.454/2019 for condonation 

of delay in filing restoration petition, this Tribunal allowed the said M.As 

vide order dated 10.07.2019  and restored the O.A. to file.  

2. Today, when the matter was taken up for hearing, neither the 

applicant nor his counsel is present.  However, Sri M.C. Jacob, learned 

counsel for the respondents is present.   

3. This Tribunal is set up for early disposal of the matters.  This matter 

is long pending for more than six years.  We presume that the applicant is not 

interested to continue to proceed with the matter.  Accordingly, the O.A. is 

dismissed for default.  No order as to costs.   

 

 
 
(B.V. SUDHAKAR)        (MANJULA DAS) 
MEMBER (ADMN.)     MEMBER (JUDL.) 
 
pv 


